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I' Yogcsh Kutrrar. working as Scicntist"C'. in thc Rcgional olllcc. Ministry ol-lrnvironnrcnt.
Iiorcst ancl Clirtratc ('harrgc lMol:lr&(i(') lral,ing olllcc at (iarrcl6ipagar clo 6crcb,"- s.lcnrnly
alllrnr and statc as undcr:

)

t. 'l'hat I. in thc capacitl'ttl'scicntist in thc Mol:lj&C'('. anr lirllv convcrsart rvith lacts

o1'thc casc attcl collpctcltt to s\\cilr this allldal'it on bchall'ol'rhc Mol:lr&CC.
.l'hat 

tlrc itlstittlt application has becn lilccl praying irltcr- alia to clcclarc that thc

Respondcnt No.5 i.c. M/s'l'lroth Mall ancl Conrntcrcial Rcal I:statc pvt. Ltd. has

violatccl thc conditions stipulatcd in thc l.lrrvirorrnrcntal Clearancc datccJ 31.05.2024

grantccl lbrthc'l'hoth Mall Prc.lcct in Surat" including but rrot limitccl to unauthorizcd

l-clling o1' trces. illcgal cxcavittion. corlrnrcncirrg Iargc scalc constructiorr activitics

pclldirrg thc lr('. lailurc to abidc bv thc rulcs govcrnitrg clust nritigation nrcitsLrrcs"

misrcprcscntatiott ol' wutcr usergc. ancl inrpropcr disposal o[' cxcavatccl earth &

construction wastc.

It is hunrblv sttbmittccl that. thc answcring rcsporrclcrrt No.l has pro,iously I'ilccl a

countcr alllclavit in thc alirrcsaicl ntattcr. clatcd 0(r.02.2025.
'l'hat tlrc instant rllattcr was Iistcd on 17.04.2025. u,'hcrcby this IIon'blc'['ribLrnal has

dircctcd to thc Rcgional otflcc ol'Mol:lr&C('to corrcluct zr sitc inspcction and surbrrrit
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a l'actual rcport u,ith rcgarcl t0 thc corllplairrt Iilccl h-r, Sl:lAA to thc RO. MoHlr&CC.
'l'he relcvant part of the order clatcd 17.04.2025 arc as lbllows:

"lfe.find ntcnlionecl in puru rut.8 of the repll,ul/idcn,it o/'Rcs:psntlent lqt.2-
SlilAA thut in rcsPaL'l of cttntltluint of t'iolution of c'onclition.s of lint,ir.onnte ntul
('leurunc'a (l'.('), thc .4uthorit.t' hu.s .sant lauar.s tlutctl 17,0g 202-t, t l. t2.2021
und 19.02.2025 to tha lntcgrutcd RcS4ionul O//ica ol Mini,s.tt.1,sf'f.nt,ironmcnt.

l|tre.s'l unt] ('limule ('hunga lo cttnduc't u,s'ilc in.s:paction uncl .s,tthmil u fitctturl
reporl. ln lhi'v t'cgttrcl. v'a clirat'l lacrrnatl ctttrrt.;cl /bt' Ra,spsnclcnt Ne.l-

1t4o['.1'-&('('to,strbmil rc.\potl.\'a lo thi.s'ulfitkn,it. if ,so rctltrit.cr,l. trnrltli,sc.le.sc ct.y

to v'hathar rha .;uitl .sira in,s;pat'tion hu.s hcen c,rncrrrcracr? l/ ),a.r, u.; r, t,hut i.s.

Iha c'urrenl sl0lu.s."

t is sr,rbnlittcd that thc answcring rcspondcrrt (i.c. MolrF&CIC) has issucd a lcttcr

tcd 28.04.202-5 to ftcgional Olllcc. Ciandhinagar. Molrl;&(]Cl to dcpurrc an ot]rccr

o cotlclttct sitc inspcctiott o['thc pro.icct urrdcr qucstiolr in conrpliancc ol'IIon'hlc
ourt ordcr datccl 17.04.202-5.(-',rp)'of lcttcr clatcd 2tt.0.1.2025 is anncxcd as

.nnexurc - R l.

t is lirrthcr subntittcd that vidc cnrail clatccl 09.0(r.2025. Ministr\''s Ilcgional Olllcc-
)andhinagar sttbrttittcd tlrc inspcction rcport..l'hc sitc u,as inspcctcd b1, I)r. yogcsh

Lllllar. Scicrrtist '(" Ilcgionitl Ol'llcc. (iandhinailar atlong riith ol'llciitls ol'(iLriar.at

ollution ('ontrol Iloard. Cop)' of lcttcr tlatctl 28.0.1.2025 is anncxcd as Anncxurc

R2.

is submitted that this additional aflldavit nray kindly be taken on record and into

idcration arrd the Ilon'blc 't'ribunal nray pass appropriatc Orctcr(s). clircction(s)

clcctllccl llt alrcl propcr undcr thc lircts and circLur.rstilnccs ol'thc prcscnt casc.
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Item No.10                         (Pune Bench) 

 
 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

 

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)] 
 

 
ORIGINAL APPLICATION NO.202 OF 2024 (WZ)  

 
 

Janaksinh Khushalsinh Parmar 

 …..Applicant 
 

Versus 

 
 

MoEF&CC through Secretary & Ors.  
….Respondents 

 
 

 

Date of hearing: 17.04.2025 
 

 
 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER  

HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 
 

Applicant  : Ms. Mallika Agarwa, Advocate    

Respondents  :  Mr. Rahul Garg and Mr. Shubham Rathod, Advocates  

for R-1/MoEF&CC  

Ms. Manvi Damle, Advocate h/f 

Mr. Maulik Nanavati, Advocate for R-2/SEIAA  

Mr. Neelkanth Mehta, Advocate for R-3/GPCB  

Mr. Aastik Dhingra, Advocate for R-5 and R-6 

           

 

ORDER 

1. In compliance with our previous order dated 05.02.2025, learned 

counsel for the applicant has filed rejoinder affidavit dated 16.04.2025 to 

the reply affidavit of Respondent Nos.5 & 6 – Project Proponents and a 

copy of the same is said to have been served upon all other parties. 

Learned counsel for of Respondent Nos.5 & 6 submits that he wants to file 

sur-rejoinder affidavit against the rejoinder affidavit of applicant, for which 

two weeks’ time may be allowed. We allow him the said time. 

2. From the side of Respondent No.1 – MoEF&CC, learned counsel Mr. 

Rahul Garg has appeared, who submits that he has already filed reply 

affidavit in this matter.  

3. From the side of Respondent No.2-SEIAA, learned counsel Ms. 

Manvi Damle, holding the brief of learned counsel Mr. Maulik Nanavati, 
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has appeared, who submits that she has already filed reply affidavit in 

this matter. The same is taken on record. Learned counsel for Respondent 

Nos.5 & 6 submits that he has not been served a copy of this affidavit. 

Therefore, we direct learned counsel for Respondent No.2 to serve the 

same upon him through e-mail within two days, who may file rejoinder 

affidavit against the same, if any, within two weeks thereafter. 

4. We find mentioned in para no.8 of the reply affidavit of Respondent 

No.2-SEIAA that in respect of complaint of violation of conditions of 

Environmental Clearance (EC), the Authority has sent letters dated 

17.09.2024, 11.12.2024 and 19.02.2025 to the Integrated Regional Office 

of Ministry of Environment, Forest and Climate Change to conduct a site 

inspection and submit a factual report. In this regard, we direct learned 

counsel for Respondent No.1- MoEF&CC to submit response to this 

affidavit, if so required, and disclose as to whether the said site inspection 

has been conducted? If yes, as to what is the current status.   

5. From the side of Respondent No.3 – GPCB, learned counsel Mr. 

Neelkanth Mehta has appeared and seeks additional three weeks’ time to 

file the reply affidavit in this matter. The same is allowed with a direction 

that a copy of the same be served upon all other parties. 

6. None has appeared from the side of respondent No.4- Forests and 

Environment Department despite sufficient service. They appear to be a 

formal party. 

7. Put up this matter for further consideration on 02.07.2025. 

 

 

 

 

 

 

 

 

 

 
 

 

 

 
 

 

      Dinesh Kumar Singh, JM  

 

 
 
 

 

Dr. Vijay Kulkarni, EM 

 
 

April 17, 2025      
ORIGINAL APPLICATION NO.202 OF 2024 (WZ) 
P.Kr 
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INSPECTION REPORT 

 

Environmental Clearance Compliance Review 

Thoth Mall and Commercial Real Estate Private Limited 

Block No. 94-1/a+1/b, 94 (Survey No. 76), Plot No. 117 (Town Planning Scheme No. 4, 

Umra-South), Althan Village, Majura Taluka, Surat District, Gujarat 

 

1. Introduction 

An Environmental Clearance (EC) was granted to M/s Thoth Mall and Commercial Real 

Estate Private Limited by the State Environment Impact Assessment Authority 

(SEIAA), Gujarat on 5 June 2024, under Identification No. EC24B038GJ110727. The 

project involves the construction of a large commercial infrastructure under Category B, as 

per Schedule 8(a) of the EIA Notification, 2006. 

A joint inspection of the project site was conducted by officials from the Regional Office of 

the Ministry of Environment, Forest and Climate Change (MoEF&CC) in coordination 

with the Gujarat Pollution Control Board (GPCB), Surat Regional Office to evaluate 

compliance with the conditions stipulated in the Environmental Clearance. 

1.1 Project Overview 

The project is classified under Category B of the Environmental Impact Assessment (EIA) 

Notification, 2006, Schedule 8(a) pertaining to Building and Construction Projects. The 

development consists of a multi-functional commercial complex designed to serve as a retail 

and business hub. The key project components include the construction of a three-level 

basement, ground floor, two upper floors, a stair cabin, and a store. 

 Plot Area: 29,222 m² 

 Estimated Construction Area (Built-up Area): 111,225.30 m² 

 Permissible FSI Area: 116,888 m² 

 Building Use: Commercial units including shops and showrooms 

 Parking Facilities: Three basement levels to be utilized for vehicle parking and 

essential service installations 

 
 

2. Observations during Site Inspection 
 

2.1 Construction Activities 

Active construction work was observed on site. Based on documents reviewed and oral 

testimony of the person contacted, it was inferred that construction commenced prior to the 

issuance of the EC, likely in or before May 2024. 

 

 

2.2 Excavation and Dewatering 

Extensive excavation reaching a depth of 14 meters has been undertaken to facilitate the 

construction of three basement levels. The local groundwater table, at approximately 11 

meters, has been intercepted, resulting in continuous groundwater seepage into the excavation 

pit. A dewatering system consisting of six submersible pumps (15 HP each) has been 
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deployed, with two pumps discharging about 500 m³/day of groundwater into the Surat 

Municipal Corporation (SMC) storm water network. No permissions or approvals for such 

activity were presented during inspection. 

 

2.3 Water Supply and Wastewater Management 

The daily freshwater requirement, around 40,000 litres, is currently being met through SMC 

supply. In addition, groundwater seepage is collected and partially reused for curing and dust 

suppression. However, all domestic wastewater is being discharged directly into the SMC 

sewer network without treatment, and no septic tank or soak pit has been constructed as 

per EC conditions. 

 

2.4 Solid and Construction Waste Handling 

Excavated material, estimated at 15,000 m³, has been disposed of via an authorised third-

party contractor as per the information given by the contacted person however the project 

authorities are yet to submit the supporting documentation. General solid waste generated 

from construction and domestic activities is being collected and sent to the SMC waste 

facility. 

 

2.5 Green Belt and Landscaping 

 

The project layout includes provision for a green belt, but no plantation, tree cover, or 

landscaping was observed on site during inspection. The designated area remains 

undeveloped. 

 

2.6 Pollution Control Measures 

 Air Quality: Dust control measures such as a 10-meter high wind-breaking wall are 

in place. 

 Noise Pollution: Acoustic barriers are provided for equipment, and construction work 

is reportedly restricted to designated daytime hours. However, no air or noise 

monitoring data was made available during the visit. 

 
 

3. Deviations from EC Conditions 
The following deviations from EC compliance were noted: 

 

1. Commencement of Construction Without EC 
Construction was initiated prior to receiving Environmental Clearance, supporting 

documents for the commencement of operation is yet to be submitted by the project 

authority. 

 

2. Absence of On-Site Wastewater Management Systems 

No soak pits or septic tanks have been installed, contravening conditions regarding 

domestic wastewater treatment and disposal. 

 

 

3. Unapproved Discharge of Groundwater 
Groundwater collected from excavation is being discharged into the municipal 

drainage system without obtaining discharge consent or permissions. 

 

4. Non-Implementation of Green Belt Development 
Landscaping and green belt measures have not been initiated as the project is under 

construction phase. 
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Picture taken During Inspection 
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Notice of Entry & Inspection 
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Notice of Instruction 
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